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the gvailability of power from various
sources for the various years of the
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Sixth Plan period are
the rstatement below:—

a4,

indicated im.

Year Availability from (MW)
Total Requirement Surplus-
Karnataka Maha- Korba Rama- MW) Deficit
rashtra gundam (MW)
1g80-81 . . 50 18 68 8o (—)i2
1981-82 . . 65 15 83 104 (—)21
1982-83 . . 65 18 12 95 113 (—18
1383-84 65 18 51 134 123 (+)rr
198485 . . 65 8 51 47 181 148 (+)113

It will be seen that on present indi-
cationg there is likely to be a slight

shortage till 1982-83. The Central
Electricity Authority is constantly
monitoring the position apnd every

effort is being made to secure assis-
tance from the neighbouring States
with a view to meet this shortage.
From 1983-84 onwards, the power
requirciicit of the Union Territory of
Gea, Daman and Diu will be met in
full,

Registration of ‘HIRABOL’
from Dhanbad

Weekly

3870. SHRI A. K. ROY: Will the
Minister ¢f INFORMATION AND
BROADCASTING be pleaseq to state:

(a) whether it is a fact that the
registration of the Hindi weekly from
Dhanbad, Bihar, “Hirav0:” is stil]l be-

ing delayved de<pite co~=icting all
the formalities by the Ed:t,r of the
weekly long ago; and

(b) if co, the details and steps

taken thereon?

THE DEPUTY MINISTER FOR
INFORMATION AND BROADCAST-
ING (KUMARI KUMUDBEN M.
JOSHI): (a) and (b). The weekly
could not be registereq as the printer’s
declaration ag also the first issue of
the newspaper as required under the
Press and Registration of Books Act,
1867 have not so far been received.

Cancellation of the Meeting of D.V.C,
in February, 1981

3871, SHRI A. K. ROY: Wil the

Minister of ENERGY be pleased to
state:
(a) whether it ig a fact that the

meeting of the D V.C. scheduled Lo be
in Calcutta in the last week of
February, 1981 was cancelled, if so,
facts in detail;

(b) whether it iz a fact that the
meeting wag cancelled despite two of
its members, Chairman, D.V.C, and
the Power Secretary, West Bengal
were available;

(c) whether it is fact that the
quorum of the meeting was two and
previously also the meeting were held
with two members, if so, dates and
the place, where such meetings were
held in last year, facts in detail; and

(d) reasons for cancelling the
bresent meeting of the Corporation.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The DVC Meeting scheduled to be
held in Calcutta on 27-2-1981 was not
cancelled, but postponed at the
request of the Member representing
the State Government of Bihar. The
meeting wag later held on the Tth
March, 1981,
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(c) The guorum for the DVC
Board meetings is two, During the
period from March '80 to February 81
3 Corporation meetings have been
held on 27-3-80, 30-4-80 and 27-10-80
respectively, all at Calcutta. Two
members of the DVC Board were
present in these three meetings,
namely Chairman DVC and the
member representing the Government
of West Bengal.

(d) This hag already been stated
in (a) and (b) above.

fegeam Az ®o & s

3872. =t fagw fVeg : i
GYfRaw, TwmA AW 9ETE wAT I
Farr Y FAT w0 fE e

() farsrmm ze@aEraEe oo
¥ Fa feay FHID FH I @
& wT Rt it srawT 9 7 A9
oq % fFaq I dEe guoaar
Ia& ufmwrasq  fEay sa=raEl
& W gL WIAT A W F WAL

gu ;

(m) agr | ¥ 37 G4
FAAME! FT FATHGERT FT F1F G737y
far & S9N FHOF wE0T g
g o

() afa adl, &7 =way faaq
araer faaradim & 7

dGifraw, @mw Wk IETw
Wt (s www = @) : (¥)
f=ri®  31~12-1980 #r frgarw
yafezaresw fafwdes & =0 a7 @
@l &Y g %41 1,915 &
Forelt ¥ waw weEw J giaw frar &
fe FrY FY T ¥ IFT A T
T AT FEE AT W gmy
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2, wa: fEe waaArd & w3d waA
IERT °gAgrgy & wurw wa< fer
ATy &1 g% AET IIAT |

(a) =T (7).
FeqT |

ST q3

Recruitment policy in Engineers
India Ltd.

3873. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether he is aware that the
managements of Engineers India Limi-
ted are not following ths B.P.E
guidelines in regard to the recruitment
policy;

(h) whether he is also aware that
recently a large scale recruitment was
made by the management of Engi-
neers India Limited in violation of all
the norms and guidelines of B.P.E,;
and

(c) sleps Government propose to
take in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Recruitment
Rules of Engineers India which have
been approved by the Board of Direc-
tors are based generally on the guide-
lines given by the Government.

(b) A few specifie complaints were
received and on enquiry it was found
that the recruitments had been made
as per Company’s Recruitment Rules.
There was also an instance where,
alleging violation of rules in certain
recruitments in Engineers India Ltd.'s
field staff at Bharuch, a writ petition
was filed in the Gujarat High Court,
However, after discussions the matter
was settled amicably and the writ
petition was withdrawn, Government
are not aware of any large scale vio-
lation of all norms & guidelines in
recruitments by Engineers India Ltd.

€¢) Does not arise.





